Central Administrative Tribunal
Principal Bench

.. MNMo. 177 of 2000
New Delhi, dated this the 8th May,Z200%
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Jest Singh,

&/0 Late Shri Joginder Singh,

Fio H-19L, MNManakpura,

Mew Delhi. e applicant.
(Nonz appeareaed)

1. Union of India
thirough
[ecratary,
Ministry of Information & Broadcasting.
¢ shastri Bhavan,
Hew Delhni.

Z. Director Genesral,
& Doordarshan,
Mandl House,
Hew Delhi 0 e Razspondents.

(Mone appearad)

QRDER._[Orall

S BT Rizwi, Membear (&)

This 1is the $th round of litigation in the)

Sams Case.

&
2. The applicant who was initially appointed
e as Floor Assistant under the Directer General,
Daonrdarshan, Maw Delhi, was an aspirant for

appointment to the higher post of Camgraman Grade I1.
1%%2 posts of Cam@iraman Grade IT were notified for

heing filled in 1987.

3. The duly constituted 3election Committes
3 ' | o
shortlisted fﬂm number of candidates who had appl e

o the same p0$tjt&King into consideration  the

in February,l987 and a selao
62’
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N immediate  Jjunior, have been giwven to him. Thus
&/

2.
candidates was prepared in which applicant’s name
figured at 3Sl.Mo.d8. The aforesald panel was duly
approvaed by the competent authority. However, for a

variety of  reasons applicant’™s appointment +to  the

post of  Cameraman Grade II  has besen delaved.

mecordingly a prayver has been made for a direction to

respondents to promote the applicant with
2

retrospective effect i.e. Ffrom 1987 scweess when some

of his juniors in the aforesaid panel were promoted.

4. MNone was present even on the second call.
Hence we proceed to dispose of the 08 after perusing
the materials on record in terms of Rules 15 and 16

of the CAT (Procedure) Rules,l1987.

5. Ouring the COUrSe of BUCoESS1WE
litigations launched in this case by Shri Jeet Zingh,
respondants  lssued an order dated 23.2.99 appointing
the applicant to the post of Cameraman Grade IT  in
the pay scale of Rs.6500-105800/~ w.a.f.7.8.98 with

all consequential benefits.

& In wiew of this, the contempt petition
filed by 3hri Jeet Zingh was withdrawn by him and the

sams stood disposed of accordingly.

K Iin  the reply filed on behalf <
respondents, It has been stated thalt ewven though Shiri
Jeet Singh was appointed as Cameraman Grade 11 w.e.f.
w6 2,99 all the benefits admissible to him such as
seniority and notional fixation of pay ..t .

= 9. a7 which 1is the date of appointment of hisg
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pay has besn fixed notionally w.e.f. 29.9.87 in the

post of Cameraman Grade 11 wids order | datesd
5.10.20010. 2 copy of the aforesaid order has  been

placed on record. The same order shows that the pav
of  Shri Jeet Singh in the post of Cameraman Grade 17T
was  toe be notionally Fixed w.a.f. S 29.9.87 i.e. the
cdate on  which his Junior was appointead. The
aforesaid order also shows that Shri Jeet Zingh shall
get  actual finanacial benefits i.e. the pay and
éllowances attached to the post of Cameraman Grade I
Wwea. . 26.2.99 which happensed to be the date on

which Shri Jeet Singh assumsd the duties of Cameraman

Girade II.

5. No rejoinder has besn filled on beshalf of
Shri Jeet Singh. However, MA MNo.l1245/2001 was filed
an 28.5.2001 conveyving that Shri Jeet Singh expired

. . . . <
00 and seeking substitution of #@R  thrae
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legal heirs as follows:

1) Ms. Gurusharan Kalra,
Widow of deceased applicant Shri Jsest
Singh.

23 Ms. Gurupreet Kalra,

aged about 21 wears. ~ Dauvghter.

) Ms. Parul kalra,

aged apout 14 wears. -~ Daughter.

@. The respondents had objected to filing of

N

the aforesald Ma on the ground that the same Iis

barred by 11mitationt2/
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10, We do not consider it necsssary to

ot )
arders  granting certain benefits to Shri Jeet Singh,
deceased employee on §.10.2001 i.e. much after Shri
Jest Singh had died. Financial benefits flowing from

the aforesaid order dated §.310.20010 will, howsver,

7
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Flow +to the aforesaid legal heirs in accordance with

law and ruless.

1L. In the light of the foregoing, the 04 is
r(f.;:)‘f
dismissed, being devoid of merit. MNo costs.
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(. A T.RLIzvi) (Smt.lakshmi Swaminathanl
Member (&) Yice Chalirman {J)
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